ACT No. I oF 1908.

[Passep BY THE GOVERNOR GENERAL OF INDIA IN CoUNCIL.]

(Received the assent of the Governor ;Genefél'on the Srd
January, 1908.) .

An Act further to amend the Legal Practi-
- tioners Aect, 1879, ,
VW HEREAS it is expedient further to amend: the
: Legal Practitioners Act, 1879; It is hereby
enacted as follows :— o .
-1, This Act may be called the Loegal Practitioners Short title,
(Amendment) Aect, 1908. o
2. In section 4 of the Togal Practitioners Act, Amendment

of seotion 4 of

1879, the following amendments shall be made, Ac XVIIL
namely :—— . ‘ of 1879.
(a) after the words “ this Act ” the words ¢ or
enrolled asa Pleader in the Chief Court of
the Punjab under section 8 of this Aet™
shall be inserted j and :

(b) after the words “ no such Vakil ” the words |
“ or Pleader ** shall be added. '

3. To section 7 of the said Aot the following shall Additlonal

section 7 of

_be added, namely :— Act XVIII

“ Provided that, on the admission as a Pleader of °f 187
any person who has been previously entered as a
Vakil or Attorney on the roll of a High Court
established by Royal Clarter, the High Court may in
its diseretion issue to such person a ocertificate
authorising him to practise permanently in the
Courts and in the offices specified thorein, and a
certificate so issued shall not require to be renewed
under this section.” ‘ : ’

‘- 4. To




A ém;linen';sr 4 To sectlon 25 of the s id Aot the followmg shall
iiiif‘%m be added; namély :—

« Provided -also t‘hat no stamped paper shaﬂl be
requlred in the case of a certificate whether  original
or renewed authorising, under section 7, a Vakil or
Attorney on the roll of a High Court eqtabhshed by

Royal Charter to practise as a Pleader.”

Amend_mang 5. In seclion 88.of the gaid Aet, *17,” shall be
of goetion 38 added after © b,” and “ 25,” after * 16 ”
of 1870. .




